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{Under Section 154 Cr,P.C}

voA g ond
(87E1 154 2= vl afgar & agm
1. District (Fren): =dayc P.S. (aT=1): #emtsit Year (ad): 2021
FIR No. (w9, 0os0 Date ATime of FIR (U5 v & emwranmzoozoz1 1580 a5t
o i";s_,iib. it i e e e
; 3 =wrmzua1mmﬁ;i§ : HE ; s (aTeIe) ;
5 SENE e SmeRSre e
3. (a)O of offe (araTrer Y wesn):
1. Day (fem): = Date From (= & 24/01/2021 Date To { fémrts waw y2a/012021
Time Period (¥wa arafi):ust 4 Time From (&8 & ):11:38 =3 Time To (¥Ws a):1 136 =3
(b} Information received at P.S. (411 w1§T ¢=1 WA 5% ):
Date (f&=ri= ):20/01/2021 Time (68T): 1550 a3
c) G I Diary Refy (Ororrrran was ):
Entry No. (wfaf® ®.):040 Date & Time (f2=it® alw mww): 20072020 1550 =+
4. Type of Information (== w1 ua): FfEa ;
5. Place of Oci (e ;o
1. {a) Dir and di from P.8.(av & 3 aftt fzan ):2f@wr 03 fmdt Beat No. (diz a.):

{b) Address (woT): =w= s ZiEf aw ae

{c} In case, outside the limit of this Police Station, then (af2 =1 o & avg=z 2 )
Name of P.S.(47T =1 =TH): Wt District{State) (Fren (o) wimgssn was)

6. Complainant / informant (Freraaserfrgameaf )
{a) Name {(=IT#): 7t S ot iy

(b) Father's Name (et =1 778 - : & o
(c) Date/Year of Birth (5w il 7 = ). (d) Nationality (Trgfrarem): swves
{8) LD No. (g angdl w.): ;
() Passport No.(9mauiE #.): Date of issue (Wi &t # Frey:

Place of lIsaue (STl &iTA &1 €31 ): 7

1 b gen @ TET ST T, T T, ST AT ST
e Tt v

|S.No.(#.9.)| Address Type (Ta1 =1 vmrT) [Address (Ta1)

& k




N.C.R.B (yma.dls

Fo e R e ks g LLF. ol o
{i} Occupation (STgwW)h =
i} Phens aumber (ZT9M o, Mabilie (#rargm o ) 01-8883802007
7. Deatails of i / etediunk V sacused with full partiaulars

(rver / W VEve ¢ srorrer srfirages en g fereroor wiger x

Acciied Bore Then (s SIS U & S et wen)s - S e
S No.(= | Name (217) Alias (I9=1T) "Relative’s Name Present Address (g«nma gan) |
"y gl v ] i‘(fjx_ﬂgnwml

. iMO=0- 9338108370 | LA e i e | : ; 3 S
8. Reasons for delay in reporting by the plai . (Formraasmet 1 et gro Fravd 28 @ oof
e :
9. Particulars of properties of interest (qaf=tm wrafl wr frerew): . Sl b
S.No. {w.]m'-n'pany Category (#aT0r  Property Type (@598 Description (fra<m) Vaiue{in Rs/-) (5
®) ey o [wT AT} S el S SR R - R e

10. Total value of property (in Re/-|-arait o7 g gea(e A):
11.Inquest Report/ U.D. case No., if any (=g g ROE r g Er.owon ®., gt wE A

S.No. (. UIDB Number (3. 21 wmror
12,Firstamformalicm:;gtem-{wawqﬂﬂ‘lm): ool M wid

=T H dmm gfes snfiae sEes B visyr sgea B ST WA wEaT & RR

uF o0 A gwrer M Fardt am = oofarr e g AT wotoee St el § o

T T B uTaT 9 Haw 02/2021 2T B ww e ¥ ¥ g arsree 11 e 6w we B g S

FARITH 1 Brerme e =0 ot st 3 o Bl & 5w =oF Pear an e wety & gren e

ESTR 24/01/2021 &1 AT 11:00 &0 & 38 e uw aona Siames et 9335108370 3 912 ¥ wraTsr

= A FEA W e W T WIS ) qren @) eara § wmd ATALTH =t FEeare areft
FrwTe 13T, T TS HiEss S 58535082007 Bae-25/01/ 2021 e HM 0 s
muﬁ | FEAT&E sho MR smaitr 2071721 Fie & T pER GhgEsl 062072218
- e § TR oEi Y A srez a ares SRS B
13. Action taken: Si the ab Infor ti raveals lon of off (s} u/s as ioned at Item
(Bt 7=t wrdEdY : g auow srawre S o mEar § 6 sraorg med w aften o €. 2 § Ivetew iy ¥ e
(1) Registered tha case and took up the Investigation: or
2) Directed (Name of LO.) (ST arfererd & : Vijay Kumar Trivedi Rank : S (Sub-Inspector
s No.( 9(52230991 ” to t:m‘:)upnﬂ': Investigation (&t w9 s %ﬂ & forg FEe Ty

{3) Refused investigation due to (7w i frg ):

; or (I wrew gwre Faray
{4} Transferred to P.S. District

on point of jurisdiction (FT &31firs & s
F.LR. read over to the complainant / informant,admitted to be correctly recorded and a =opy given to the
cemplainant / informant free of cost. (Tarmmamasaf / rarem ot o) vg oy gars wh, o = g€ wr st
R.O.A.C.(3Tr. 3t 7 &) : ®

14. Signature/Thumb impression of the complainant /
Efomam.ﬁmlqm ¥ genat s W
arE):

15. Date and time of dispatch to the court (33 #f fww Hit
feiw ot gwa):

Name (7): Ravinidra’Srivasta
Rank(tZ): | (Inspectory:
No.(¥.): 622690118 § |
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Langitude and latitude sTaRIT date:18/05/2021

et erad @s 11 Hr S O 7 Sarer Serere 13 7 o § 3 Ferumr & R var

T IR AT 3 el # TR & TEIURT 1 T2 URE oTal @ Hevcll T i [8ufa & yer faRed g
maﬁmﬁmmmmﬁsaﬁmaﬁmﬁraamaﬂwﬁm?ﬁwarﬂémﬂﬁ%m

JreTae @us 11 Hr $0w0 Horee & %E{;)QTW .

e

[Type text] Page 9




State Level Environment Impact Assessment Authority, Uttar Pradesh

.

Directorate of Environment, U.P.
Viseet Khand- 1. Gonsti Nagar, Lucknowe 226 010
Phone : 91-522. 2300 541, Fax 0 §1-522.2300 543
E- mﬁ MMWM

To,

Dear Sir,

Please refer 1o your apphcationfletier dated 13-08-2020 addressed to the SEAC, Director & Secretary,
Cirectorate of Environment, U P, Lucknow on the subject as sbove. The case was considered in SEIAA meeting
held on 07-10-2020.

SEIAA noted that the above project was taken in its meeting dated 09 05.2020 in which SEIAA opined that
recommendation from Director Geological and Mining UP is required. Letter of Director Geological and Mining UP
letier no. 1063/M-28/2012{Parya Swa} 2019 7C , dated 06.10.2020 has been recelved. SEWRA also gone through
the tetter of Smt. Ratana Jadon, Bhopal dated 13.08.2020 regarding transfer of Environmental Clearance to the
above project issued vide letter no. 541/Parya/SEAC/E516/2018 date 29.11 2018. SEIAA gone through file and
documents and found that the above Environmental Clearance was sued to Shri Manoj Xumar Yadav S/o Shri
Raghu Nandan M/js Classic Infraventures LLP, 8-2078, B-Block, indira Nagar Lucknow. SEIAA noted that the
previous lease issued to Shri Manci Kumar Yadav was cancelled vide DM, Fatehpur order no. 163/Khanij-30/2019-
20 dated 03.01 2020 and another LOI was issued o Smt. Ratna Jadon W/o Virendra Singh Chauhan E-TM728 Arera
Colony Bhepal vide letter no.395/khani-30/2019-20 dated 07.03.2020 Hence 3EIAA opined to transfer
Environmental Clearance issued vide letter no. 541/Parva/SEAC/A516/2018 date 29.11.2018 from Shei Mang]
Kumar Yadav S/c Shri Raghu Nandan M/s Classic infraventures LiLP, B-2078, 8 Biock, indira Nagar Lucknow to Smi.
Hatna jadon W/o Virendra Singh Chauhan E-7M728 Arera Colony Shopal for 2,50,000 m3 capaoty and remaining
period ie upto 28 11.2023 [remaining pericd of previsus EC) Validity of Envwonmental (learance shall be
extended sfter receiving centificate from the competent authority that mining was not conducted on previous EC
ieafter 29.11.2018.

Rest afl the content of Environmental Clearance letter no samma;smmmsfm;n
shall remain the same.

29.11.2018

1 The qupal Swe!;n. Enwomm UP Govt, Lucknow.

2. Advizor, 1A Division, Ministry of Environment, Forests & Climate Change, Govi of india, indus
Paryavaran Bhawan, Jor 8agh Road. Aliganj, New Delhi

3. Additional Director, Regianal Office, Ministry of Environment & Forests, [Central Region), Keudrwa
Bhawan, 5th Floor, Sector-H, Aligan], Lucknow.

4. The Member Secretary, U P Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti Khand,
Gomti Nagar, Lucknow.

5. District Magistrate, Fatehpur, U.P 2
6. Direcior, Department of Geslogy & Mining, U P. Lutknow. S
7. Copy for Web Master/Guard file. ;f-'
/
{Ashish Tiwari)
Member Secretary, SEIAA

5% &7
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.
Vineet Khand- 1, Gomti Nagas. Luckaow - 226 010

- Phone : 91-522-2300 541, Fax - 91-522-2300 543
E-mall - dosuplio@yahoo com

o,
Shei Manoj Kumar Yadav,
/0 Shri Raghu Nandan,
M/s Classic infraventures LL.P,
8-2078, B- Block, indira Nagar,
Lucknow- U.P.

Ref. mi?.l.-..;wmdamm}m Date: 2] November , 2018

Sub:  Environmental Clearance for Sand/Morrum Mining Project at Khand No.- A-11, {Gata No.-250 Mi, 249
238 Mi, 240 Mi, 241 Mi, 227 M, 229 M, 219 M, 212 Mi, 220 M, 225, 222, 221, 224, 223, 226, 244, 245, 242,
Part of 252, 253, 256, Part of 251, 243, 246, 248, 247), Village- Adhawal, Tehsil- Fatehpur, District- Fatehpur,
U.P., (Sanctioned Lease Area: 40.48 Ha.}, M/s Classic Infraventures LLP.
: Piease refer 1o your application/letter dated 07-04-2018, 16-04.2018, 032-05-201805-10-2018, 15-10-
2018 & 26-11-2018 addreswsed to the Secretary, SEAC, Directorate of Environment, UP,, Lucknow on the subject
as above. The State Level Expert Appraital Committee considered the matter in its meetings held on dated 17-10-
2018
A presentation was made by the project proponent alongwith their consultant M/s Paramarsh {Servicing}
Environment & Development. The proponent, through the documents submitted and the presentation made,
informed the committee that:-
1. The environmental clearance is sought for Sand/Morrum Mining Project at Xhand No- A-11 (Gata No
250 M1, 249 239 Mi, 240 W, 241 MG, 227 M, 229 WG, 219 M, 212 MG, 220 WA, 225, 222, 221, 224, 223,
226, 244, 145, 242 Part of 252, 253, 256, Part of 251, 243, 146, 248, 247), Village- Adhawal, Tehsil.
Fatehpur, District- Fatehpur, UF, (Sanctioned Lease Area; 40.48 Ha ), M/s Classic infraventures LLP.

2. Terms of reference in the matier were issued through SEIAA letter dated 11/07/2018
3. The public hearing was organized on 26/09/2018
4. FiA was submitted by the project proponent through letter dated 05/10/2018.
S. Salient features of the project as submitted by the wo;m proponent.
| 1. On-line proposal No. | SIAJUP/MIN/23807/2018 R
|2 File No aliotted by SEARUP L4197 S AT
3 Name of Proponent M.D.- Shri Manoj Kumar Yadav 5/ Shri Reghu
\ Nandan
b e FI G S G LY 4
4. Full correspondence address of proponent and Add - B-2078, B- M!ﬂdhﬂaﬂr tucknow, UP.
mobile no. i S
| & Name of Project ; Sand/Morrum Mining Project
6. Project iocation (Plot/ Khasra /Gata No ) Khand No.- A-11 (Gata No.- 250041, 249, 219M;,

| 240M, 281V, 227Mi, 2295, 215MI, 212Mi, 220M, |
| 225,222,221, 224,223, 226, 244, 245, 242, Partof |
| 252,253, 256, Part of 251, 243, 246, 248, 247) |

i i ARMAAR S b e it s

10.District




{ﬁwmm

11 Name of Minor Mineral . 55 | Sand/Morum Mining Project ]
12 Sanctioned LeaseArea (inHa | | 40.48 ha SRS SRR
13. Mineable Area {in Ha.} SR T T soe e s
lm M m A L “ ° m e Oy A e 4o e
15 Max EMin mri within loase area St : 938!&&& 880 mRL
16 Pillar Coordinates{Verified by OMO) 1 25%49'50 73°N to 25°50°10.89°N
; o [BOVEUELBIIVTE
17 Total Geological Reserves [ 1416800m° =
18.Total Mineable Reserves in LO! G . £09.600m’ SECE T SBSRIR R
muawmmmﬁvum} — | 4048000 m - |
20.Proposd Production for & years : Year | Froduction
¥ 09,600 m Annum ‘
- 0 809,600 m’ Aanem ;
; 3¥ T 209,600m’ Annum :
A BOAG00m annum
PR 8,09,60C m' Anaur
e e | Total 40,43.000 m_ i
_Zimuﬁuhddmm el 2 S U pe
22 Production of mine/day 3598 m iy
23 Method of Mining: Opencast Semi-Mechanized
24 No of working days Reman 225 days AP e
25 ‘Norking hours/day | 8 Hours/Day e m e o
2 No.Of warkers 59 S NS O
27 %0.Of vehicle movement /day B SIER R R e “i
28 Type of Land_ _ ST Gowvt land Non Agricutture |
29 Uttimate Depth of Mining 250 Meter !
30 Nearest metalied road from site _03km ' |
31 Water Requirement - PUR i tmwmzmmm} i
| | Demking 060 it
| Suppressionofcust (360 |
| Plantation £ R SR Y
;i Others{ if any) mﬁ%l
ol 1540 !
32. Name of QQ Accredited Consultant with QCI No and ,umafmms«mmwm i
period of validity. | Development).. Lucknow, U.P. |
| QU/NABET/EIA/ACO/18/0719
I Validity- 30" Getober 2018 =3
ﬁwmhﬂmmﬂ*MGWmmfﬂb §
court i
34 Details of 500 m Cluster Map & certificate "Letter No. 266/30 Khany (2017-18), dated 13,
Verified by Mining Officer _ 2% sFMm IR CaS
35. Details of Lease Area in approved DSR wmn&hmxm 35 i

3 70iakh

| 37. Proposed EMP cost

4.55 Lakh

*33 Length and breadth of Haul Road

Length-0.30 km. | wmh More than b 0 meter

. 39. No. of Trees to be Planted

302

6. The mining would be wmmmwadmuﬂvmwmmuﬂeawwﬂm
intersect the ground water table at any point of time.
7. This project does not attract any of the general conditions applicable on mining projects specified in £1A

Notification 14/08/2006.

B The mining operation will not be carried out in 5.

zone such as habitat of any wild fauna.

_mmmummﬁuﬂe

Pt




4. There is no litigation pending in any court regarding this project.
10. The project proposal falls under category-1{a) of ElA Notification, 2006 {as amended).

Mm%de&eﬂaﬁWEmﬂWmit«mm{mmhwmn 10-

2018) on the above said project, the State Level Environment Impact Assessment Authority [meetings heid on
dated 26/11/2018} has decided to grant the Environmental Clearance to the titie project for collection of 5,089,600
m' Annum is proposed from mining lease ares 40.48 ha subject to effective implementation of the following
General Conditions and specific conditions.

General Conditions:-

: ¥
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This environmental clearance s subject to allotment of mining lease in favour of project proponent by
District Administration/Mining Department.

Forest clearance shall be taken by the proponent as necessary under law.

Any change in mining ares, khasra numbers, entailing capacity addition with change in process and or
mining technology, modernization and scope of working shall again require prior Environmentsl Clearance
as per the provisions of EiA Notification, 2006 {as amended).

Precise mining area will be jointly demarcated at site by project proponent and officials of Mining/Revenue
department prior to starting of mining operations. Such site plan, duly verified by competent authority
along-with copy of the Environmental Clearance letter will be displayed on a hoarding/board at the site. A
copy of site plan will also be submitted to SEIAA within a period of 07 months.

Mining and loading shali be done only within day hours time.

Ho mining shall be carried out in the safety zone of any bridge and/or embankment.

it shall be ensured that standards related to ambient air quality/eMiuent as prescribed by the Ministry of
Environment & Forests are strictly complied with, Water sprinklers and other dust control majors should be
_Apphied 1o take-care of dust generated during mining operation. Sprinkling of water on haul roads to control
Wwﬂlhemmedhytbemtprw
‘Mnetmwsntulwdearamsshnuobwmhwﬁm of mining operations. tlmwmis
“violated, the clearance shall be automatically deemed to have been cancelied.

Parking of vehicies should not be made on public places.

No tree-felling will be done in the leased area, except only with the permission of Forest Department.

No wildlife habitat will be infringed. _

it shaill be ensured that excavation of minor mineral does not disturh or change the underlying soil
Wﬂmmmm mmumhdm

f'm -
!tMhemedthnMeﬂmmmtmmerwbedorarnummmﬂfm its nesting.

A report on the same, vetted by the competent authority shall be submitted to the RO, PCE and SEIAA
within 02 months.
wmwdmmmmuumuuzmadmmnsmmmmm PLB and SEIAA
within six months. :

Hydro-geological study shall be carried oul by a reputed organization/institute within six months and
establish that mining in the said area will not adversely affect the ground water regime. The report shall be
submitted to the RO, PCB and SEIAA within six months. In case adverse impact is observed /anticipated,
mining shafl not be carried out.

Adequate protection against dust and other environmental pollution due to mining shall be made so that
the habitations {if any} close by the lease area are not adversely affected. The status of implementation of
measures taken shall be reported to the RO, UPPCS and SEIAA and this activity should be completed before
the start of sand mining.

Need-based assessment for the nearby villages shall be conducted 1o study economic measures which can
help in improving the quality of life of economically weaker section of society. Income generating
projects/tools such as development of fodder farm, fruit bearing orchards, vocational training etc. can form
s part of such program me. The project proponent shall provide separate budget for community
development activities and income generaling programmes.

Green cover development shall be carried oul following CPCB guidelines including selection of plant species
and in consultation with the local DFO/Horticulture Officer.
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